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ISecretary] (22)   Shri Fakhruddin   Ali   
Ahmed, 

and 11 from Rajya 
Sabha; 
that in order to constitute a sitting of the 

Joint Committee the quorum shall be one-
third of the total number of members of the 
Joint Committee; 

that the Committee shall make a report to 
this House by the first day of the second 
week of the next session; 

that in other xespects the Rules of 
Procedure of this House relating to 
Parliamentary Committees shall apply with 
such variations and modifications as the 
Speaker may make; and 

that this House do recommend to Rajya 
Sabha that Rajya Sabha do join the said 
Joint Committee and communicate to this 
House the names of 11 members to be 
appointed by Rajya Sabha to the Joint Com-
mittee." " 

[THE    VICE-CHAIRMAN    (SHRI  M.  P. 
BHARGAVA) in the Chair.] 

THE BIHAR STATE LEGISLATURE 
(DELEGATION OF POWERS) BILL, 

1968—Contd. 

 
"Provided that before enacting any i such Act, 
the President shall, whenever  he considers  it   
practicable   to do, so, consult a Committee 
constituted  for   the   purpose   consisting   of 
forty members of the House of   the People 
nominated by the Speaker and twenty 
members    of    the    Council    of States 
nominated  by the  Chairman." 
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The House stands adjourned till 2-30 

P.M. 

The House then    adjourned for 
lunch at one of the Clock. 

The House reassembled after lunch at half-
past two of the clock, THE VICE-CHAIRMAN 
(SHRI M. P. BHARGAVA) in the Chair. 

MESSAGE FROM THE LOK SABHA 

THE    INSURANCE    (AMENDMENT)    BILL, 
1968 

SECRETARY: Sir, I have to report to the 
House the following message received from 
the Lok Sabha, signed by the Secretary of 
the Lok Sabha :— 

"I am directed to inform Rajya Sabha 
that Lok Sabha, at its sitting held on 
Tuesday, the 13th August, 1968, adopted 
the annexed motion in regard to the 
Insurance (Amendment) Bill, 1968. 

I am to request that the concurrence of 
Rajya Sabha in the said motion, and also 
the names of the members of Rajya Sabha 
appointed to the Joint Committee, may be 
communicated to Ibis House." 

MOTION 

"That the Bill further to amend the 
Insurance Act, 1938, so as to provide for 
the extension of social control over insurers 
carrying on general insurance business and 
for matters connected therewith or 
incidental thereto and also to amend the 
Payment of Bonus Act, 1965, be referred to 
a Joint Committee of the Houses consisting 
of 33 members, 22 from this House, namely 
:— 

(1) Shri K. Suryanarayana, 
(2) Shri Shivajirao  S.  Deshmukh. 
(3) Shri George Fernandes, 
(4) Shri Bimalkanti Ghosh, 
(5) Shri Humayun Kabir, 
(6) Shri Ramavatar Shastri, 
(7) Shri C. M. Kedaria, 
(8) Shri S. S. Kothari, 
(9) Chowdhry Brahm Perkash. 

 
(10) Shri Jagannath Pahadia, 
(11) Shri K. C. Pant, 
(12) Shri Mrityunjay Prasad. 
(13) Shri K. Rajaram, 
(14) Shri Ram Charan, 
(15) Shri P. Ramamurti, 
(16) Shri V. Narasimha Rao, 
(17) Shri R. Dasaratha Rama Reddy, 
(18) Shri Beni Shanker Sharma. 
(19) Shri N. K. Somani, 
(20) Pandit D. N.   Tiwary. 
(21) Shri Balgovind Verma, 

(22) Shri Morarji R. Desai, and 

11 from Rajya Sabha; 

that in order to constitute a sitting of the 
Joint Committee the quorum shall be one-
third of the total number of members of the 
Joint Committee; 

that the Committee shall make a report to 
this House by the first day of  the   next  
session; 

that in other respects the Rules of 
Procedure of this House relating to 


